“‘
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
WCUBE SOLUTIONS PRIVATE LIMITED -
RELEVANT PARTICULARS

. IName of Corporate Debtor WCUBE SOLUTIONS PRIVATE LIMITED
2. | Date of incorporation of Corporate Debtor |November 25, 2019
3. |Authority under which Corporate Deblor is | Registrar of Companies, Delhi -|
incorporated / registered _ _
4. | Corporate Identity No. / Limited Liability | U74999DL2019PTC 357976
Identification No. of Corporate Debtor | | e e et i M
5. | Address of the registered office and Regd. Office: 1793-C 8/F, Parsadi Gali, Kolla Mubarak
principal office (if any) of Corporate Debtor | Pur, Lodi Road, South Dethi, New Dethi-110003
Address at which the books of account are to be
maintained: 285, 1st Floor, Udyog Vihar Phase 4,
Gurgaon, Haryana, India, 122016
(As per details available on MCA master data)
6. | Insolvency commencement date in May 08, 2026 (Order copy received on May 19, 2026)
respect of Corporate Debtor _ |
7. |Estimated date of closure of insolvency | November 04, 2026
resolution process LA SO
8. |Name and Registration number of the Kunwarpreet Singh
insolvency professional acting as Interim | Reg. No.: IBBI/IPA-002/{P-N01150/2021-2022/13788
Resolution Professional AFA Valid Upto : June 30, 2026

9. |Address & email of the interim resolution | 77, Ground Floor, Sant Nagar, East of Kailash, Posi |
professional, as registered with the board | Office, Sant Nagar, South Delhi, New Delhi - 110065,
Email : singhkunwar2012@gmail.com

10.|Address and e-mail to be used for Address for correspondence: 316-B, Tower 5, RPS
correspondence with the Interim 12th Avenue, Sector-27C, Faridabad, Haryana-121003
Resolution Professional Email : cirp.wcube@gmail.com

H.|Lastdate for submission of claims June 2, 2026 (14 days from the receipt of the NCLT

order i.e., 19th May, 2026)
12.|Classes of creditors, if any, under clause (b) | Not Applicable )

of sub-section (6A) of section 21, ascertained {As per information avallable in Public Domain)
by the Interim Resolution Professional
13.| Names of insolvency professionals identified| Not Applicable
toactas authorised representative of creditors| (As per information available in Public Domain)
ina class (three names for each class)

14./(a) Relevant forms and (a) Web Link: hitps://www.ibbi.gov.in/
(b) Details of authorized representatives | (b) Not Applicable
are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench, has ordered fhe
commencement of a corporate insolvency resolution process of the WCube Solutions Private Limited
on May 08, 2026 (Order copy received on May 19, 2026)

The creditors of WCube Solutions Private Limited are hereby called upon to submit their claims with
gnodan or before June 02, 2026, to the interim resolution professional at the add ress mentioned against

niry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. JK@BERARY o
may submit the claims with proofin person, by postor by electronic means. g
Submission of false or misleading proofs of claim shall attract penalties.

Klfﬂ AR el wi )
Date : 20.05.2026 Interim Resolution Professional, WCube Solutions Pregés ited
| Place: New Delhi Regn. No.: IBBI/IPA-002/1P-N01150/2021-2022/13788 J




THURSDAY, MAY 21, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

IN THE DEBTS RECOVERY TRIBUNAL AT C.G.0. COMPLEX, BLOCK B, 2nd
FLOOR, SEMINARY HILLS, NAGPUR.

O.A. No. 267/2024
BANK OF INDIA -V/S- M/S NISARG ENTERPRISES

F.F.06/07/2026

TO,
Defendants :
D-1) M/s Nisarg Enterprises,
Through its Partners Having its office
At Plot No. A-13/29, Buttibori Industrial Area, Bidganeshpur, Tah. - Hingna,
Distt. - Nagpur.
D-2) Smt. Seema Pradeep Hedaoo,
R/o Flat No. 401, Amruta Manor Apartment, R.T. Road, Civil Lines, Nagpur -
440001.
D-3) Smt. Rajshree Prashant Moundekar,
R/o Flat No. 1101, Supertech Avant Garde, Plot No. 1, Sector 5, Vaishali
Sahibabad, Gaziyabad, U.P. 201010.

| SUMMONS / PAPER PUBLICATION |

1. WHEREAS the above named applicant / appellant has filed the above referred
application /appealin this Tribunal.

2. WHEREAS the service of Summons / Notice could not be effected in the ordinary
manner and whereas the application for substituted service has been allowed by this
Tribunal.

3. You are directed to appear before this Tribunal in person or through an Advocate and
file Written Statement / Reply Say on 06/07/2026 at 10.30 am and show cause as to
why reliefs prayed for should not be granted.

4. Take notice that in case of default, the Application / Appeal shall be heard and
decidedinyourabsence.

Given under my hand and the seal of the Tribunal on this 13th day of May 2026, at

Nagpur.
<D

Registrar
Debts Recovery Tribunal Nagpur

il O41.: 5 Floar, Antriksh Bhawan, 22, K.G. Marg, Hew Delki-110001, Ph.: 011-23357171, 23357172, 23706414, Weh. : wew. pnbhausing, com
Branch Address: C-2/21, First Floor, Mata Chapan Devi Ro boyve Bank of Barods, Janakpuri, New Defhi = 110058
G S A A b et
Branch Address. B3, 151 Floer. Road, opposie BSNL Ofice, DG, Block T, B b T Colony, Ral Nagar Ghatiahad, Utias bradesh 201002
HOTICE UNDER SECTION 13(2) OF CHAPTER 11l OF SECURITISATION & RECONSTRUCTIOMN OF FIMAMCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT 20 nE, READ WITH RULE 3(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 AMENDED A5 ON DATE
We, the PNB Housing Finance Ltd. (hereinafter referred to as "PNBHFL") had issued Demand natice Ufs 132} of Chapter |ll of the Securitization & Reconstruction af
Financial Assets a forcement of Security Interest Act, 2002 (hereinafter referred to as the “Act”) h#uur Janakpuri Dffice Situated At C-2/21, First Floor, Mata
Charan Devi Road, Alove Bank of Baroda, Janakpuri, New Dedhd - 110058 & by our Roshni_Nanglod Office Situated AtPiot No. 95, 151 Floor, Khasra No.-126, Ahir
Mohalls, Main H:JJ:'I'gqrh Road Manglol-110041, New Delhi & b{ aur Meerut Office Siluated At 151 Floor, Pinnacle Tower, Vaishali Corner, Garh Road, Meerul = 250004,
Littar Pradesh & Emr Kavi I&nga-r Office Situsted At D-B, 15t Floor, Road, opposite BSNL Office, ROC, Block 1, P & T Colony, Raj Nagar, Ghaziabad, Uttar Pradesh
201002 The said Demand Molice was issued through our Authosized Officer, 1a you afl below mentioned Borrowers/Co-Bamawar/Guarantors since your account has
been clazsified as Non-Performing Assets as per The Reserve Bank of India/Mational Housing Bank gusdelines due to nonpayment of instaliments) intesasi. The
contents of the same are the defaults committed by you in the payment of installments of principals, inferest, etc. The sutstanding amount is mentioned belaw. Further
with reasons, we believe that you are evading the sérvice of Demand Notice and hence this Publication of Demand Notice which is also required U/s 13{2) of the said
Aot, You are hereby called upan ME'EP‘-F PHEHFL within a period of 80 Days of the date of publication of this demand notjce the aforesaid amount along with up-io-date
interest and charges, failing which PNEHFL will take necessary action under all or any of the provisicns of Section 13(&{ of the akd Act, against all or @ny one or more
of the secured agsels |I|I:Iun’|n§elukmg passession of the secured assets of the borrowers and quarantors. Your kind attention is invited fo provisions of sub-Seclion
(&) of Section13 of the of the Securitizaton and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 whene under you can tender/ pay
the entire amount of autstanding dues 1agether with ail costs, charges and expenses incurred by the PNB HFL only il the date of pubfication of the notice for sale
of the secured assets by public suction, by inviting quodations, fender from public or l'IT:I;TIrI'u'E!E treaty. Please also note that if the entire gmount of suistanding dues
together with the costs, charges apd expenszes incurred by the FNB HFL is not tendered befora ﬂu'-_'IHEEIIiI:II'I- af notica for sale of the secured sssats by public suction, b
inviting quelations, 1ender fram public or by private treaty, you may not be entitled to redeem the secured asset(s) thereafter. FURTHER you are prohibited Ujs 1301 33
of the Tad Act from transfecring either by way of sale ledse or i any other way the aforesald secuned assets
L
M Name & Address of Borrower & Co-borrower E‘; Property(ies) Mortgaged ﬁ ""'ﬁgg{ﬁ ﬁ'ﬂ"ﬂfﬂe
ntoris|
HOWJAN/ [Urmila & Mithun Kumar ADD:T- Flat Mo 32E, Veer Banda Ea-:-ﬁ .ﬁ.%partmem, WA (DDA LiG Flat Mo 22E 4th| 98- |Bs.2142.550.98/- (Rupeas
QB25{ |Dwarka Sec-3, MSIT Dwarka, South West Delhi, Mew Delhi-110078 ADD:2- D0A Floor, Type-b, Pocket C, Hg— Twerty Gne Lakh Forty Twe
1421863 |LIG Flat Mo 22E, dth Floor, 'Hlpe-ﬁ. Pocket ©, Sector-3, Phase-1, Dwarka, Hew Sector-3, Phase-1, Dwarka, | 2026 | Thowsand Five Humdred
B.0.. |Delhi-110859, / Urmila ADD:3- Neplune Erain Deveboper Solutions Frivate New Delhi-110059 Fifty And Minety Two Paise
Janakpuri |Limited, Buiding Yardhman Akrport, Plaza 1 Sector & Dwarka New Delhi-110075 ﬂnl:ﬁ due s on 03.05.2026
HOU/JANY | Belal Hussain & Anisha Marandi Add:1- RZ 654, B-1, Gali Mo-26, 18F Sadh Nagar,| MA [ DDA LIG Flal Mo-B1, Ground| ©08- | Rs.34,11,709.22/- (Rupees
0825/ am ?llli?l, South West Delhi, New Delhi-110045, Add:2- DDA LIG Flat No- Fioor,  Pociket-0,  Dilshad H&'{- Thirty Four Lakh Eleven
1427425 |87, Ground Froor Pocket-0, Dilshad Garden, Illnﬁu- Ehahdara, Delhi- 110095, Garden, IIInEa- Shahdara,| 2026 | Theusand Seven Hundred
B.0.: |/ Belal Hussain Add:3- Vacena Digital Infofech Private Limited, Unit Mo 304, Dethi-11009 Hine And T Two Paisz
Janakpusi |Vardhman Airport, Plaza 1, Sec-d, Dwarka, New Delhi-110075 Dnly] due 25 on D3.05.2026
HOW | Anand Jyoti & Jitendra Kumar Addi1- E-303, Express Zenith, Fiot Mo- 24 NA [Piot Mo-16, Khasra No- 2533, 08- Hs.l1.5&.1f5.ﬂ?.f-|d[lﬂ'ugus
RNAN! |Sector-T!, Nolds, Uttar Pradesh-201301. Add:2- 25, Duby Talab Naind, Bist- Siluated Al Swgna:uru Willa, Hol_;- Forty One Lakh Fifty Six
1024) Pr?lugraj, Uttar Pradesh-211008, Add:3- Pig1 No-16, Khasra No- 253, Situated Wear Sector-T6H, WVillage| 2026 | Thousand One Hundre
5093600 | At Signature Villa, Mear Sactor-168, III;"EIL?L:EI:aEhI ana Buzurg, Pargana & Tehsil Chipyang Buzurg, Pargana Fifteen And Seven Paise
B0  |Dedn, District- Gawlam Buwdhh Magar, r Pradesh-201301 /" Anand Jyoli B Tehsil Dadif, Disfrict- Only) due a5 on 03.05.20256
Roshni_ | Add:4- Dpturn, Tower-D Oxigen Bissiness Park, Plol-Mo-7 Rani Lawmi Bai, Marg Gautam Budhh Nagar, Uttar
Manglol |Sec-144 Nolda, Gautam Busddha Nagar, Uttar Pradesh-201301, /Jitendra Kumar Pradesh-201301
Add:5- RES Lubricants, B-64, First Floor Sector-65, Noida, Uttar Pradesh-201301
HOW | Anil Anil & Chamela Chamela Add:1- Dev Kaj And Button Works, Mohallz| WA [[houble Stnrg Housa Busld| 08 |Hs 120445557/ (Rupess
MEE! |Satawali, Mei Mandi, Garh Road Hapur, Hapur, Uttar Pradesh-245101, Add:2- On Weslern Parl Of Plol No Hﬂ* Twelve Lakh Four Thousa
0125/  |Doubde Story House Build On Western Part Gf Plol Mo 22 And Eastem Fart 22 &nd Eastesn Part OF Plot| 2026 | Four Hundred Fifty Six And
1349422 |01 Plot No 24, Mohalla Lodhipur Khasta No 2572 And 2573, Tehsil & Districl- Mo 24, Mohalla Lodhipur Fifty Seven Palse "T due
B.0: |Hapur Uttar Pradesh-245101, Add:3- 5/0 Shivcharan Singh, House Mo 2741, Khasra Mo 2572 Amd 2373, #50n 08.05.202
Meemt |Kawi I"-lagar, Qali Mo § Garh Road, Hapar, Uttar Pradesh-245101, Add:4- 'W/0 Tehszil & District- Hapur,
Shivcharan Singh, 165, Bheliva, Guraura, Bulandshahr, Uttar Pradesh-203405 Uttar Pradesh-245101
HOW |Ramesh Chand B Anita Dewi Add:1- Biock Mo AS19/B, Indraprasth Colony,| MA [Second Floon Flai Ma SF 1, 08- | Rs 2652 344,27/ ﬂug_-us
MEE! |Meerul, Uttar Pradesh-250001, Add:2- 5/0 Hansh Chand, House Numbér Budld On Plol No 106, Khasta I.'IH Twenty Six Lakh Fifty Two
1123/ 122 Wilage Chitsaun, Post Chitsaun, Bulandshahr, Urtar Pradesh-203007, Mo 130 M1, Indraprasth Estate| 2026 | Thowsand Three Hundred
1181178 |Add-3- Second Flopr, Flat Mo SF 1, Build On Pipt No 106, Khasra Mo 130 ML Eahkart Awas Phaza 1, Village Forty Four fnd Twenty
B.0.: |Indraprasth Estate Sahkan Awas Phasze 1, Village Pilna Sofipur, Pargana Tehsil Pilna 5 r, Pargana Tehsil Seven Paise Oalyl due as
Meerut |And Distl- Meerut, Htar Pradesh-250002, / Ramesh Chand Add:4- BVC Centre And  Disti- Meérut, Hiar an 08.05. 2026
And Gollepe, Mearut Cenll, Meerut, Uttar Pradesh-250001 Pradesh-2500032
HOw/ H:hﬁaﬂbneuh&H:rlﬂde:l-H Mo 502,44 H Kod 70, New Ashok Nagar, New Delhi.| MA |EWS, Flat No NEIR243 | 08- | Rs.07,83,116,24)- [Rupees
KAV  [Dethi-110006 Add:2- E-104, New Azhok Magar, Bali Ho-5, Vesundhara Enclave, Ground Floor Without Roo “ﬂ- Eleven Lakh Eighty Three
0922/ |Mew Delhi, Debhi-110016, Add:3- Hari Om Fabrication, A-63, Sec-7, Noida, Gawtam Rights, Hyay  Khand-3,| 2026 | Thousand One Hundred
1028394 |Buddha Higa:EllttarPradEshle 301 Add:4- EWS, Flat Mo MEAIF243, Ground Floos Indirapuiram,  Ghaziabad, Sixleen And Twenty Four
B.0.: Kawi [Without Robf |Hh1s,riyaymand-3.lrrﬁir=pur Ghaziabad, Uttar Pradesh-201014 Uttar Pradesh-201014 Paise I:InIE: due a5 an
Magar [Add:5- ED 51, Flew Ashok Magar, Vasundhara Enclave, New Defhi, Delhi-1100%6 08.05.2026
PLACE:- JANAKPURL, ROSHNI_NANGLDI, MEERUT, KAVI MAGAR, DATE:- 20.05.2036 S0/- AUTHORIZED FFICER, PNB HOUSING FINAMCE LIMITED

TATA CAPITAL HOUSING FINANCE LIMITED

Registerad Off.: 111h Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai 400013,
Brach Address: B-38, 15t & 2nd Floor, Abave HOFT Bank, Lajpal Ragar 2, New Deli - 110024

a

TATA

LOAN ACCOUNT NO, TCHHL0393000100002728 & TCHINO362000100002746

Notice is hareby given to the public in general and in particular to Mr. Rajendra
Pratap Singh (Borrower) and Mrs. Swaita Alias Swaita Singh (Co-borrowaris &
Guarantor's) or their Legal Heirs/Representatives, that the Authorised Officer of
TATA Capital Housing Finance Ltd. (TCHFL), by following due procedure under
SARFAESI Act 2002 (“Act”), has taken the Physical Possession of the Immovable
Property (more particularly described in Schedule A below) morigaged with
TCHFL. Despite giving several notices, the aforesaid Borrower, Co-Borrowerls
and Guarantor’s have failed! neglected to remove inventory lying in the below
mentioned mortgaged property. Hence vide this notice, the aforesaid Borrower,
Co-Borrower's and Guarantor/s are given last chanca to remove the inventory
lying in the Immovable property within 07 (Seven) days from the date of
publication of this notice, failing which the Authorised Officer shall proceed with
disposal of the inventory according to merit. The Authorised Officer and TCHFL

shall not ba held responsible for the same.

All that Piece & Parcels of Residentral Property being Front Side Portion on Second Floor
Builtig on Morthern Side of Plod Mo, 20, Admeasuring 338.275 Sq. Yds. out of fotal Area
admeasuring 796.55 Sq. Yds., Situated at Block A, Maraina Vihar, New Delhi, with all the
ameanities under the sale deed. Plot No. 20 Bounded as:- Eask: Plot No_ 21, West: Plol No.
19, North: Road, South: Road,

Schedule A
(Description of the Mortgaged Property)

DATE :- 21.05.2026, Sdl- Authorised Officer

For TATA CAPITAL HOUSING FINANCE LIMITED

PLACE:- DELHI

Wy HINDUJA HOUSING FINANCE LIMITED
e Registered effice al 27-A, Developed Induslrial Exlate, Guindy.

| ng._a-_f-.*:_m_s Firarce  Chennal - 600 832, Tamd Mady E-mall ; auction@hindujahousinglinance.com
Ms. Seema Sharma (CLM) - 3643061237; Mr. Arun Mokan SharmaiALM) - BB00BI8999;
Mr. Amit Kasshik (RAM) - 9587088333 Me. Rahu| Bomar (CRM) - BE26520086
POSSESSION NOTICE {For immovable property)
Whereas e undersigned being the Authorized Officer of the HINDUJA HOUSING FINAMGE
LIMITED wnder Securifization and Reconsirection of Financial Assets and Enforcement of
sacurity Interest Act, 2002 [Ma. 3 of 2002} and in exercise of powers conlarred undes section
13{12) read with Rule 3 of the Securty Interest (Enforcement) Rules, 2002 issuad a demand
notice was issued o the dates mentioned against each account and stated hereinafies calling
upon the bormower (kereinaiter the borrower and guaraniors are collactively referred fo as the
the Borrowers™) o repay the amaunt within 60 days from ihe date of receipl of said nofice. The
bormowers having Tailed to répay the amount, nadice is heraby given to the borrower and 1he |
public in geredal thad tha undarsigrad has lakan pessession of the proporty desenbad barsn
bedow in exercise of powers conferredon him under sub-setion 4 of section 13 of &ct read with
rubg 8 of the Security Inbarést Enforcamant Rules, 2002 on s the dates mentioned against
each account The. borrower/guaranior in particular and the public in general is hereby
cautianed nol b daal with the aroperly and any dealing with tha proparty will be subjecl o the
charge of the HENDULA HOUSING FINANCE LIMITED for an mount and fulure inferest af the
conlraciual rata an the aloresaid amaunl tagather with incidental expanses, cosls, charges, |
etc. thereon, The borrewer's attentlon is ivited to provisbons of sub-section {8} of section 13

| aftha Act, inraspact ol ime avaikable, taradeam the sacured 255615,
Accoan Mumber, Name of ihe Borrpwers & Address | Possession Date;
DL/GRN/SRJP/ADDDODDRES. 1. Mr. Mohd Rizwan 2. Ms. Ladli Parveen, [ RURAISY

1113-1114 Basti Ghee Sukh Ganj Mir Khan Behind Delight Cinema JRACMELEREEEUE
Delhi GPD Noth Delhi-110031| Description Of Property: Residential LEEZRIETEICHELEE
Freehold Flal Mo. U.G.F. 05, M.LG., ( Without Roat Rights), Area JERAR Al

Measuring GO0 5q. Feel l.e. 55.74 Sq.mtrs., Bull On Freshold Plol F 1‘1-5“-":',5":;_
Mo.45 & 46, Out Of Khasra No.185, Situated in The Area Residential EERURIAI PSS
Colory Ehushhal Vihar Colony, Village Sadullabad, Pargama And Tehsil Loni, Distl.,
Ghaziabad, Wttar Pradesh- 2071102, Boundaries; Easi: Plol Mo.d4, Wesh: Plotl Deegar,
Morth: Rasta 30 FI, Wide, Souih: Rasia 8 Fi. Wide

DBL/MMR/MNGR/ADDOO0T454. 1. M5, Shano Shano 2. Mr. Hajesh
Rajesh. Purana Chandraval Civil Line Morth Delhi-110054 | e
Description Of Property: Residential House, Bullt On Residential Plot BRESEL AR
Mo 3. Area Measuring 50 Sq., Yards, Out Of 100, Sg., Yards., {plot EERLRIREAFL
Area 41.81. 5g. Mirs. . and Gonstruction Area 83.61 5g..meters) Comprising In Khasra)
Mo 138, Siluated Al, Ganga Vihar Exlvillage Sadullabad Pargana And Tehsil Loni,|
Ghaziabad, Uttar Pradesh-201007. Boundarigs: Easl: Other Plol, Wasl: Strest 16 FL
Wide, North; Parl Of Plot, South: Yacanl Flof

Place: Gharsabad Dale: 21052026 31, Authoresed Olfices- HINDUXA HOUSING FIMANCE LIMITED

210,05, 2026
11.02.2026 &

TRUHOME FINANCE LIMITED

(Formerly Known As Shriram Housing Finance Limited)

Reg.0H.: Srinkvasa Towar, 151 Flaar, Door Mo &, Ofd B 11

Znd Lane, Cenatopha Road, Alwarped, Teynampet, Chennai-G0001E
Head Dffice. Leved 3, Wockhardt Towers, East Wing C-2, @ Block,
Bandra Kurla Comples, Bandra (Eash, Mumbal-400051

Website: fip:/fwww.iruhomeafinanca.in

1

Truhome
u FINAMCE

Whereas, The ungersigned being the authorised officer of Truhome Finamce Limitsd
(Farmarly Know as Shrcam Housing Financea Limited) under the Sacuribisaton and
Reconstrection of Financial Assets and Enforcement of Securty Inferast Act, 2002 (34 of
2002) and In mxercise of powers conferred undor Section 13(12) read with {Rule 3) of the
security Interest (Enforcement) Rufes, 2002 issued demand notice 1o tha Borrewars details
of which are mentioned in the table below o repay the armoent mendoned in the notce
withim 60 days from the date of recaipt of the said notice

[The Barrowiars having faded fo repay the amaunt, nofice is heraby given tothe Bormower
and the public in general that the undersigned has taken POSSESSION of the property
described herein betow In exercise of powers conferred an him under Sub Section (4] of
saction 13 of Act read with ruie 8 of the securily Inferast enforcement] rules, 2002 on
18-May- 2026,

The Borrower in particulis and the pubdc in general is hareby cautionad nat to deal
with the property and any dealings with the property will be subject to the charge of
Truhome Finance Limited (Formerly Keow a5 Shriram Hogsing Finance Limited) for an
amaunt as mentioned herein below and inferest thereon

[The borrower's-atiention 15 invied 1o provisions of sub-saction (81 of section 13 of
the Act, in respect of time avaitable, to redeem the secured assets |

Borrower's Name and Address

Mr. Vijay Kumar Chauhan 3/o Mr. Rajendra Mahto House No. B-1345, Ground Floor,
Back Side, Green Fields Colony, NHPC Colony, Faridabad, Haryana-121010,

Alzo Al:-House No. 104, Surya Nagar Phase-1, Residential Scheme Sector-91,
Faridabad, Harayana-121003.

Mrs. Bindu Chaohan W Mr. Vijay Kamar Chashan

House No. B-134%5, Ground Floor, Back Side, Green Fields Colony, NHPC Colony,
Faridabad, Haryana-121010,

Alzo Al:-House No. 104, Surya Magar Phase-1, Residential Scheme Sector-91,
Fandabad, Harayana-121003,

Amount due as per Demand Notice

R%. 1,04,83,828/- (Rupees Dne Crore Four Lakh Eighly Three Thousand Eight Hundred
Twenty Elght Only) In respect of Loan Account No. SHLHDLHIOOOZ26T as on 10-Hov-
2025, Date of Demand Mofice —171-Nov-2025

Dale of physical possession - 19-May-2026, Dale of HPA - D3-Nov-2025

Description of Morfgaged Property

All that part and parcel of the properties bearing No.104, Properly 10-1B9JUDYS, Area
Admeasuring 250, 5q., Yrds., In Residential Colony Enown as Surya Nagar Phase-1,
Residential Scheme Seclor-91, Faridabad, Harayana-121003.

Bounded By:-East- Plot No.103 , West:- Plol No. 105, North:-Road , South:- Road

Place: Faridabad
Dala : 19.05,2076

S Autharised Offices- Trobarms Finance Limitsd

PUBLIC MOTICE
Form Mo. INC-25A
Before the Regional Director, Ministry of Corporate Affsirs Northemn Region, Hew Delhi
In the matter of the Companies Act, 2013, section 14 of Companies Act, 2013 and rule
47 of the Companies {(Incorporation) Rules, 2014
AND
In 1he matter of Mis Purva Alloys Limited hawing i1s registered office a
AN 30-A, SHALIMAR BAGH, NEW DELHI-110088.
S

Motice is hereby given to the peneral public that the company Infending 1o make an
application to the Central Government under section 14 of the Companies Act, 2013 read
with afosesaid rules and is desirous of converfing into a private limited company in ferms
of the special resolution passed at the Extra Ordinary General Meeting held on Friday, the
08" day of May, 2026 at 12:00 NMoon at the registered office of the Company t2 enable the
company to give effect for such conversion.
Any persen whose interest is ikely 1o be affected by the proposed changelstatus of the
company may deliver or cause tp be delivered ar send by regisiered post of his objections
supported by an affidavit stating the pature of his interest and grounds of opposition to
the Reglonal Director, Morthern Region, B-2 Wing, 2nd Floer Paryavaran Bhawan, CGD
Complex Mew Delhi - 110003, within fourteen days from the date of publication of
this notice with a copy 1o the applicani company abits registered office at the address
mentioned below
Registerad Office:- AN 30-A SHALIMAR BAGH, NEW DELHI- 110085,
FOR PURVA ALLOYS LIMITED
{Rajiv Agarwal)
Director
DIN: 03232740

Date; 21.05.2024
Place: Shalimar Bagh, Mew Delhl

FORM A

PUBLIC ANNOUNCEMENT
{Regulation 14 of the Insolvency and Bankruptcy Board of India

Form No. INC-25A

Advertisement to be published in the newspaper for
conversion of Public Company into a Private
Company
Before the Regional Director, Ministry of Corporate
Affairs Northern Region Bench, Delhi.

In the matter of the Companies Act, 2013, Section
14 of Companies Act, 2013 and Rule 41 of the
Companies (Incorporation) Rules, 2014.

And
In the matter of FIITJEE MEDICAL LIMITED
(CIN: U85303DL2023PLC416236) having its
registered office at H. No. 10, S/F B I, Kalu Sarai,

Saket, Delhi - 110017 ...Applicant
Notice is hereby given to the General Public that the
company is intending to make an application to the
Central Government under section 14 of the
CompaniesAct, 2013 read with aforesaid rules and is
desirous of converting into a private limited company
in terms of the special resolution passed at the Extra-
Ordinary General Meeting held on Thursday,
14/05/2026, to enable the company to give effect for
such conversion. Any person whose interest is likely
to be affected by the proposed change/status of the
company may deliver or cause to be delivered or
send by registered post of his/her objections
supported by an affidavit stating the nature of his/her
interest and grounds of opposition to the concerned
Regional Director, Northern Region, B-2 Wing, 2nd
floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi, within fourteen days from the
date of publication of this notice with a copy to the
applicant company at its registered office at the
address mentioned above: :

For and on behalf of the petitioner
For FIITJEE MEDICAL LIMITED
Dinesh Kumar Goel DIN: 01449629

Date: 20.05.2026; Place: New Delhi

D

RASANDIK ENGINEERING INDUSTRIES INDIA LIMITED
Regd. Off.: Plot No 1, Roj-Ka-Meo Industrial Area, Sohna ,District-Nuh, Haryana-122103

FORM NO. 14
[5ae Regulalion 33[2)]

By Reqgd, AR, Desti failing which by Publicasion
OFFICE OF THE RECOVERY OFFICER - I
DEBTS RECOVERY TRIBUNAL DELHI [DRT 2}
dih Floor, Jegvan Tara Buikding, Parkament
Straed, Maw Dalhi- 130001
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE
RECOVERY OF DEBTS & BAMKRLUPTCY ACT.,
1993 AND RULE 2 OF SECOND SCHEDULE
TCO THE BCOME TAX ACT, 1961
RCIZT12025 | 10-03-2026
STATE BAKK OF INDI&

Varsus
M5 DEEP DECOR AND ANR

Ta

(GO 1) /S DEER DECORAMDANR TTTI3AFIRST
FLOOR, GALI WO-8 THAK S8 GH NAGAR ANANTD
PARBAT Candral, DELH-110005 Also Az 177134,
FIRSTFLOOR, GALINC. B THAN SINGHMNAGER,
ANAND PARBAT, DELHI - 110005

{CD 2} DAYA NAND 5/0 SH. UDAY SINGH, 5224,
EALI WO-17, HALBASTIL ANAND PARBAT, DELHI -
110005 Central, DELHF-130015

RECOVERY TRIBUNMAL DELHI (DRT 2} in
TAMIEBNWI0Z3 en emount of Rs 117683953
(Rupees Eleven. Lakhs Twenly S Thousands
Eight Hundred Thirty Mng And Paise Minety
Three Oaly) afang with pendanledita and fulura |
inferest @ .55 % Simple interes! Yearly wef
120272018 lill readzation and costs of Rs. 14000
iRupees Fourigen Thousands Only) has become
dua against you [(Joinlly and severallys
Fulky/Limited)

2. You are heraby deecled to pay e shove sum
within 15 days of (e receipts of the natice, Tading
which the recovery shall be made in accondancs |
with the Recovery of Debis Due to Banks and|
Financiad Insfludions Act, 1993 ard Rules fhera
under. 3, You ane hareby srdered o declare on an
affidewii the particulars of yours gssets on oo
bedore {henaxl daba of haaring. 4, You are hareby
ordered b appesr before the undersigned: on
2B/0572026 at 10:30 a.m. for further praceadings,
&, Inaddition to ihe sum aforesad, you will also be
lizhleto pay:

{a) Such Inlerests as is.pavable for he pedod
commencing immediately afler this nofice of the
carlificals | execufion procasdings. (b) All cosls,
changes and expenses incurmed in respect of the
sarvice of this nolice and warands and olher
pracasses and all other proceedings. iaken for
recowaring the amaund dus,

Given urddermy hard and fe seal of the Tribural,
anthis date: 100033026,

RECOVERY OFFICER
DEBRTS RECOVERY TRIBUMAL DELHI (DRT 2]

1

Directors at their respective meetings held on 20th May, 2026.

Place : New Delhi
Date :20May,2026

RASANDIK CIN: L74210HR1984PLC032293  www.rasandik.com
Extract of Statement of Audited Financial Results for the Quarter and Year ended 31st March, 2026
(% in lakhs)
SL. Particulars Three Months Ended Year Ended
No. 31.03.2026 | 31.12.2025 | 31.03.2025 | 31.03.2026 | 31.03.2025
Audited | Unaudited | Audited Audited Audited
1 | Total Income 1,909.55 2,220.18 1,386.11 6,784.87 6,893.07
2 | Profit/ (Loss) before Exceptional items and tax (201.41) (108.85) (138.26) (654.58) (415.70)
3 | Profit/ (Loss) before tax (201.41) (108.85) (138.26) (654.58) | (1,341.50)
4 | NetProfit/ (Loss) for the period/year after tax (260.45) (82.92) (110.55) (669.14) (558.48)
5 | Total Comprehensive Income for the
period/year (net offtax) (OCI) (253.09) (82.92) (110.57) (661.78) (558.50)
6 | Paid up Equity Share Capital
(Face Value of Rs.10/-each) 597.50 597.50 597.50 597.50 597.50
7 | Other Equity - - 8,342.04 8,944.10
8 | Basicand Diluted Earnings Per Share for the
period/year (Rs.) (4.36) (1.39) (1.85) (11.20) (9.35)
Notes:

1 The above is an extract of the detailed format of Audited Financial Results filed with the Stock Exchanges under Regulation 33 of SEBI
(Listing Obligations and Disclosure Requirements) Regulations,2015. The full format of the Financial Results is available on the
Investor Section of our website www.rasandik.com and under Corporate Section of BSE Limited at www.bseindia.com.

2 The above Audited Financial Results have been reviewed and recommended by the Audit Committee and approved by the Board of

Forand on behalf of the Board of Directors

Rasandik Engineering Industries India Limited

Rajiv Kapoor
Chairman & Managing Director
(DIN:00054659)

SMEG
Grihashakti

Hayt Sipda. Sapa Ve

(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

VERTEXONE PROCESS SOLUTIONS PRIVATE LIMITED

1| Name of Corporate Person VERTEXONE PROCESS SOLUTIONS PRIVATE LIMITED
| 2| Date of incorporation of Corpatale Parson | Z151 Jaruary, 015 ]
o | duthardy undar which Corporale Regisirar af Comparees, Deki -l

Person & incomporated fregisterad
4. Corporate identity numbsr | lmited Fabiley
idangty number of Corporale Persan
Address of the ragistered Ofce ang
Principal ofice {if aryl of Corporate Person

Qe 205PTCATSRE

=

Registened Dffice: H-2463, Frst Floor Yikaspuri,
Viesi Dalhi, Mew Delhi- 110018

Address at which the books of account are to be
Maintained: 05-194 Wework Fonem, DLF Cyber City
DLF Phase 3, DLF CE; Gurgaon, Harvana, India,
122002

l& Liguidaton commencement date of | 19.05.2026

| Corporate Persan
Meme. address, email addrass, lalaphans
rumier @ the regisiration number of
g LEuieaor

Name: KUNWARPREET SINGH
Address: 7T, Ground Floos, Sant Magar, East Of
Kailash, Pest Office, Sani Nagar, New Delhi — 110085
E-mail ID Registerad with FBEI:
singhkunwar2 1 2@gmail.com
Address for Comespondence: 316-B, Tower 5, RFS
12 Avarie, Sector-2TC. Fandabad, Hasyana-121003
Process Spacific E-mail; vpeplvlbefgmail cam
Telephone Na: +91 9810594715
Regn MNa: [BEVIPAODZIP NOT1502021-20221137388
AFA Validity: Juna 30, 2026

| & | Last date for submissaon of claims | 15.06.2026 o _
alica is heraby given Ihal the Vertaxone Process Solutians Private Limifed has commencad sokinkary
Fiquidation an 194h May, 20246,
The stakshaoklers of Vertexone Process Solutions Private Limited are hereby caked upon to submit &
proodafthek claims, on or Tedane 18th June, 2026, 1o e quidatoral he address mertkoned agaisisem T,
The Enancial credtors shall submit their proof of claims by electronic means anly. All other stakeholders
may submitthe procd of caims in person, by postor by electionic means,
Submiszion of false er miskeading proofs of claim shall stiract penalties. Sdi-

Kunwarpreet Singh

Deae: H0.05,2006 Liguidaiar of Verewone Process Solulions Private Limibed

SMFG India Home Finance Co. Ltd.

Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
Regd. Off. : Commerzone IT Park, Tower B, 15 Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance Company [duly registered
with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and Reconstruction of Financial
Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling
upon you being the borrowers (names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days
from the date of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to the
borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property described herein
below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002. The borrowers mentioned here in above in particular and the public in general are hereby cautioned not to deal with said property
and any dealings with the property will be subject to the charge of “SMHFC” for an amount as mentioned herein under and interest thereon.

Date : 18.05.2026

SI. | Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
No.| /Guarantor(s) LAN (Immovable Property) Date & Amount Possession
Lan :- All the piece and parcel of the Property Measuring 70 Sq Yards i.e. 2 Rs 81164.0821.52 (;28(/; (Rs
: Marla 2.5 Sarsai Being 41/2880 Share Out Of 8 Kanal, Comprised In co '
611439210804852 . . Eight Lakh Fourteen
Khewat No. 74//68, Khatauni No. 80, Khsara No. 36//22(8-0), Situated :
1. |1. Sandeep Balwan X N DA Thousand Eight Hundred | 18.05.2026
. At Village-Sondhapur, Abadi Fauji Colony Number-1, Within Limits Of| _. .
2. Sunahari, . . X Fifteen & Paise Seventy
Mc, Panipat As Per Sale Deed Bearing Wasika No. 2026 Dated 20-7- .
W/o. Balwan Eight Only) as on
2020 Recorded In The Name of Sandeep S/o. Balwan.
09.02.2026
Lan :- All The Piece And Parcel Of The Property Area Measuring 500 Sq. Yards., 16.02.2026
) Comprised In Khewat No. 540 Min, Khatauni No. 577, Khasra No. 136 // o :
| g SISTITSST80 451, Rakb 4 Bighe 3 Biswe Ka 149 747, Share Bakdar Rakba 16| "o oo 10 1003/ (s
2.1 o Marle 5 Sarsai, Sitauted At Village Matlauda, Sub Teh Matlauda, District- iy 18.05.2026
S/o. Raghubir Singh . . . .~ | Thousand Six Hundred
: Panipat, Recorded In The Name Of Seema Devi W/o. Sunil Kumar, Vide .
2. Seema Devi, Read. 4644 Dated 24-03-2017 Bounded As:- East: Shoo of Suk Ten & Paise Three Only)
Wio. Sunil Kumar | Regd ated 24-03-2017, Bounded As:- East: Shop of Sukram} ~ - /69 09 2026
Pal, West: Shop Of Karambeer, North: Assandh Road, South: Road.
Lan :- All the piece and parcel of the Property House Measuring 174 Sq 13.06.2025
61 7439211683190 Yards, Property Id No. 7V22A934, Situated At Village-Rajondh,| Rs. 14,52,697.82/- (Rs.
1. Ramniwas Janara Sub-Tehsil-Rajondh, Tehsil & District-Kaithal As Per Transfer Deed| Fourteen Lakh Fifty Two
3. .S /0. Shankar La? ’ |Bearing Regd. No. 650 Dated 28-7-2023 Recorded In The Name Of| Thousand Six Hundred | 18.05.2026
9 Rin.ku Ram Niwas S/o. Shankar Lal. Bounded As Under:- East: House| Ninety Seven & Paise
.W/o R’am Niwas of Jagmal, West: Main Street, North: Street, South: House Off Eighty Two Only) as on
' Ramdiya. 11.06.2025
Sd/-
Place : Panipat / Kaithal, Haryana Authorized Officer,

SMFG INDIA HOME FINANCE CO. LTD.

Kanoria Energy & Infrastructure Limited
(Formearly known as A INFRASTRUCTURE LIMITED)

Regd. Office & Works : Hamirgarh - 311 025, Distt. Bhilhwara (Rajasthan],

Phone : 01482-286102, F
Email ld: c=

X:0a82-286104

Regn. No.: IBBIIPA-002/IP NO1150/2021-2022113788

POSSESSION NOTICE

Wehbsite: wwhw ainfrastructere.com,
‘-l::’llln_:-ri:‘i.mg. CIN = L2S191R 1 980PLCDOZAOTT

EXTRACT OF STATEMENT OF STANDALONE AUDITED FINANCIAL RESULTS

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insoivancy and Bankruptcy Board of india
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

WCUBE SOLUTIONS PRIVATE LIMITED

RELEVANT PARTICULARS

1. |Name of Corporate Debtor 'WCUBE |

2. | Date of Incomaration of Corporate Debar | November 25, 2018

3, [Authorily under which Comporale Deblor i | Regisirar of Companies, Defhi -|
[incorporaied / registered

4, | Carporate Identty Mo, [ Limiled Lisbiity
[loentification Mo of Corparate Debioe

|UT40000L 2019PTCA5707R

5. | Acdress of the registersd office and
principal affice [ ary) of Corporate Debior

Gurgaon, Haryana, India, 122016

1, .|IiEtl.‘-'Ef!l.i!|' cormimgncement daba m
{raspect of Corparale Debbor

7. | Eslimated dale of closune of insabeancy
rasolulicn procass

B. | Mama and Regisietion number of tha
[nsalvency professonal acting as Intenm
Resaluficn Profassianal

8. | Aodress & emal of the inbenim resolbion
professong, as regstered with She board

November 04, 2026
| Kunwa rpreat Singﬁ
_ AFA Valid Upte : June 30, 2025

e, Sand Magar, South Dalhl, Mew Defi = 110065,

| Emaill : singhkunwar2012@gmail.com
Address for correspondence: 316-B, Tower 5, BFS
12th Avenue, Sector-2TE, Fandabad, Hargana-121003
Emall ; cirp.weube@gmail.com
Jung 2, 2026 114 days from the faceipt of the NCLT
ardar i.e., 19 May, J02E]
hal Applicable
[As per mlormalion avakatle n Public Damsain)

10, | Addressand e-mall to De used for
| correspondenca wilh the Inbanm
Resoluticn Profassianal

1 .Lﬁf‘.céléﬁrsl:'h.rr'ii:ﬁi:ﬁ:f{fa rn-s

12 | Classes of creditors, T any, undar cliuse (b}
(ol sbegachon (5A) of secion 21, ascatained
by the Interim Riesclution Prodessional

13, Names cf inschency professionals idenshied| Nt Appicatie
I act asauiionsed represertatve of craditors| {As per information available in Public Dansain)
in acdass (nres names fareach class) :

tal

14,/ |a) Refevand forms and Viteb Link: hitpsciwewi ibki ooy ind
it} Dedalls of aushorized menrasentalives Mot Apgplicahle

e
are available at [
Mohice = haraby givan that the Mationg Company Law Tribunal, Maw Defhi Bench, has ordered tha
commancament of 4 corporate insahency rasolufion process al tha Wlube Solutions Privata Limited
on May 08, 2026 [Cvdar copy racaived on May 19, 2025}

The craditors of WCube Salutions Privako Limdted are hereby called upon 0 submit thes caims win
proaf on or before June 02, 2026, to the infenm resolution professional at the address mendioned against
Eniry K, 10

Tha Financiai Craditars shall submil thair diaims with proal by alactrorie means only. All athar craditoes
Ay subm® e claimes with prool i person, by post of By el ectonis maeans,

Submission of false ormisleading proofs of claim shall attract penaities. Sd-

Kunwarpreet Singh

Date : 20052026 Interim Resolution Professional, WCube Scdutions Private Limifed

(Earfier Known a5 Shriram Houging Finance Limited)

Place: Naw Defi

Regn. No.: IEE-I.'IH"-.—UHE.'IF‘J'{[I'I150.‘2021%‘:‘2&'13?3—5_.

epaper.inanc express-.cun‘. &

I FOR THE QUARTER AMND YEAR EMDED OM 31.03.2028 iRs. in Lacs)
Cuarter Ended Year Ended
ramicuars |_Audited | Unaudited | Audited Audited
31.03.2026 | 3122025 | 31.03.2025 | 31.03.2006 | 31.03.2025
Tatal Income from Operations (nael) TRB BT AEET 35 GRGE, T 2702672 115,06
Met Profiti{Loss) from Ordinary Activibes (hefors Tax, 46,51 28.05 (26.71) 106,04 525,19
Exceptional and'or Extracrdmary ilemss)
“Met Profiti{Loss) from Ondinary Activities bafore fax 4651 23.05 (26.71) 106.08 525,19
WCUBE SOLUTIONS PRIVATE LIMITED {after Exceptional andfor Extraordinary fams#)
Mt Profiti{Loss) for the perlod after tax 15.58 BR3 (27.31) 39,16 356,32
{after Exceplional andior Extraordinany dams#)
Total other Comprahensive Income far the period [853) 1% 43,43 25.25 45,05
Total Comprehensive Income for the period (Comprising T.05 18.08 1612 G4 41 401.37
|Regd, Office: 1793-C SIF, Parsadi Gail, Kolla Mubarak Met Profit/iLoss) for the penod (after tax and Cither
Pur, Lodi Road. South Dethi, New Daki-110003 iComprehaenzive Income (afier tax)
Address at which the baoks of account are to be Equity Share Capital (Face Value! Rs. 5/- aach) 4264 57 ARA 5T | 426457 ADR4 5T 4264 57
maintained: 285, 15t Foor Udpog Viwr Phased, | Focorsc (Eciuding Revaluation Reseve as shownithe | | | | 543784 | 6807
|| s per details avallable on MCA master data) Balance Sheet of previous year) i
May 08, 2026 {Order copy received on May 19, 2025) [| | Eamings Per Share (before extraordinary tems) (of §- sach)
Basic: 002 (0.03) .05 042
Diluated: 002 [(0.03) 0.035 042
Eamings Per Share (after exdraordinary Rems) (of 5/- each)
Reg. No.: IBBI1PA-DO20P-ND1150/2021-202211 3738 Basic a.02 = (0.03) 0.03 0.42
Diluated .02 . (0,03) 0.05 042
77, Grourd Floor. Sard Magar, East of Kalash, Post NOTES:

lindia Accounting Sandards) Fulss, 2015 a5 gmended

May, 2026,

e o ef it g res b bty Shiref st of (s respesclivee financial years,

has promedy accourted for under respective hapd of accounts,

I

EnsiingArmual Gararal Meaetng of lhesomparsy!
The Board has recammerded dividend (@ 5% pa. onredeemabie Prafarance Shares.

The Campany has anlyane oparatng seqmentle, AC, Sheets and Pipss

il

:‘.11 -
;Eirﬁ .Eii;n: 3
iy £
| el
e Okicties0

1. Thefnanciel results of the Crenpany have bean prepsred inaccondence with Indign Accourting Standasds (Ind AS) natified under the Compenies
2 Theabeve nancial rasels have boon revensed by the Sudid Cammdles and kave bean appraved by Boand of Diractars al (ks maeling hedd an 20th

1 The sbowe results ofthe company heve besn audied by the statulony auditors and have issued an unmaodifed audt opinion on the same, The figurss
for the-quanter ended 31032025 and 31032026 are the balancing figuras between 1he sudsed figuras of the ful Bnancial year and e unaudited

4. The Govemman of nda has consolidated 28 Labowr Codes "Maw Labour Code”), afachve Trom 215l November 2028, The Codes, milerala,
infroduca a unifiorm definition of wagas which has impact onogratuity and leavaliability. - The compary has assessed the impect of these changes and

The Board kag recommended dyvidend 8 1% e Re. 005 per equity share for e firancisl year 202525 subject 1o aporoval of shaseholder al the

Thea Company hes no Subsidiary, Joind Ventures & Associates and hence preparation of Consoidsied Fnancial Salemeant is not required by the company

Flgures for (e previogs perod have bean ragrouped | teclassBod whensyernecessany, o conform e current perod's clagsification,

0. The above is an axtracl of the defailed formal af CuarkadyYaarly Francial Resulls filed 'wih Lhe Siock Exchanges undar Ragulatan 33 of tha SEBI
iLeting Obligations and Disclosure Requirements) Requiations, 2015 Thea full farmat of the QuartedyYearly Financial Rasulis are availzile on the
Einck Exchange wabsi#fes (waw.bseindia com) and on the Company’s webste {wwwainfrastnachre. com)

For and an behalf of the Board of Direcors
s-'dlln

1Sanjay Kumar Kanoria)

Managing Director

DIN: DD0ST203

HIRIFLRA HOUSINE FINRNCE LIMITED
Aepisiered O#ice; Wa. 167-168, fad Flar,
iinra Salal, Sedaped. Ceannai-B0801 5.

Cortacl No,: BLM - Brajesh Ayasts - 95163 01635 | |
REM - Harigh Yaday - 7060471 7285: CLM - Ravl-
0048581 | CRM - Lafil Pamwar - 0337000044 |
PUBLIC NOTICE OF PHYSICAL POSSESSION |
OF IMMOVABLE PROPERTY
[To, 1. Mirs. Beenma B...bormywer 2. Me Anand Kumar
(4. Me. Sonu 5..Co Bomrower, Atarpurz Railway
:Huad Hapue, Lrban, Hapur, itar Pradesh, ndia -
(245101, LAN No. GHHPRHAPL/AGDI0001 45,
|Whereas vide Order dated 02.04. 2026 passed by
{Chief Judicial Magisivabe Disirict Coart, Hapar,
!uuaf Pradesh, the physical possession ol the
(proqerty being Al that piece and parcel ol ie." A
;I]IZH.IELE STORY RESIDEWTIAL HOUSE NAGAR
:FALIH::! NO. W-15/719 ADMEASURING AREA
(78.75 30. YD, DR SAY 66.70 3Q.
iH’I’HS.SITHAIEE! IN MOHALLA ATARPLURA
(HAPUR PARGANA AND TEHSIL AND DISTRICT
:HM"IJR L.F BOUNDED BY: EAST- HOUSE
EEAEIJA. WEST.- HOUSE NATTHOD MOATH:-
(HOUSE OM PRAKASH SOUTH:- ROAD. has been
|tzken over by M5 Hindujz Housing Finance Lid.
iﬂn 19. 05, 2026, The borrowers in pariicular
{@md the public in general are hereby cautioned
il1|1|. to deal with the property and any dealings
leth the property will be subject to the charge of
(M/s Hinduja Housing Finance Lid. [
Dt 21052026 Fiaca! Hapui
At rised Dificer- HINGUJA HOUSEIG FYANCE LIMITED

“FORM NO. INC-26™)
Befora the Regicnal Director
Northern Region Directorate |, New Delhl
in the matter of the Companies Act, 2013,
Section 134} of the Companies Act, 2013 |
and Fule 20(5)(a) of the Companies
iln-:urpufnﬁEr:nHum. 2014

I tha matter of |
MRIDULA HEALTHCARE PRIVATE LIMITED|
having its registered office at Flat Ha. 212
Plat Nao. 10 New Ashiana Appariment, Sector-|
6, Dwarkz, Mew Delhi, ‘ItJIJI 15 i
- PRtitloner:
Matice is heraby given ba (e General Public that)
{ha Gosmpany propases 0 make an apphcaban 1]
{ha Regional Director [NMorthern Region
Directorate I} under section 13 af the
Campanies Aci, 2013 =asking canfirmabion af}
allaration af the Memorandum of Association af)
the Company in lerms of the Special Redalutan
passed a1 the Extra Ordinary. Genaral Mesling!
neld on 31"0a&y of December, 2025 1o enable
the Campany bo change its Reqistensd Office from|
“National Capital Tarr'lli-wE: Dathi” Undar thif
Jursgsction af Registrar of Compansas, Dethi- o
“State of Wttar Fradesh" Under the Jursdictan|
af Registrer of Companias, Uttar Pradesh-l.

Al pErson whase inbarest 15 ke 1o be alfcled]
fy the proposed change of tha regisberad oflice|
of the Company may deliver or causs ta bef
defwered or send by regesiered posi of hisl her;
abjectans supported by an alfidavit stabng the
nature of his/-har interast and grounds off
appositian fo the Regianal Oactor (Martham)|
Region Oirectorate 1) B-¢ Wing, 2nd Floor, PL|
Dapadayal Antyodays Brawan, CGO Compaan, |
Hew Dethi-110003 wilthin faurtaen days tram the|
date of publcation of s notice with & copy of
the applicant company al itsregistered olfce atl
fha address menhioned balow i
Flat Moo 212 Plot Ne. 10 Mew Ashiana
Appartment, Secior-B, Owarka

Mew Delki, 110678
Far and on Baehalf of the Applican|
For Mridula Healthcare Private Limibed)

Sil-|
Dl - .05 220 Mana) Kumar-Singh)
Placa ; Dalhi {Diraclor) §

DIM : 03399240

Apdress | Flal Mo, 1203, Gha1 Towes Emeakl
La E','-.'-ﬁ'a': CSF Road, Indirepusam Destl. |
shazighad Uttar Pradesh 201014}

PUBLIC NOTICE

BEFORE THE CENTRAL
GOVERNMENT, REGISTRAR OF
COMPANIES, DELHI 1
Advertisement for change of registered office
of the LLP from one state to another
In the matter of sub-section (3) of Section 13
of Limited Liability Partnership Act, 2008 and
rule 17 of the Limited Liability Partnership
Rules, 2009
AND
In the matter of VISION
IKNOWLEDGE SOLUTIONS LLP
(LLPIN: ACD-9813)
having its Registered Office at
97A POCKET I, PHASE | MAYUR VIHAR,
East Delhi, Delhi 110091

........... Applicant / Petitioner LLP
Notice is hereby given to the general public
that VISION IKNOWLEDGE SOLUTIONS
LLP proposes to make a petition to
Registrar of Companies, Delhi-1 under
section 13 (3) of the Limited Liability
Partnership Act, 2008 seeking permission
to change its Registered office from
"National Capital Territory of Delhi" to the
"State of Haryana”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the LLP may deliver

either on  MCA-21  Portal on
(www.mca.gov.in) by filling investor
complaint form or cause tobe  delivered

or send by registered post of his / her
objections supported by an affidavit
stating the his/her interest and grounds of
oppositions to the Registrar of Companies,
Delhl-1 at 4th Floor, IFCI Tower, 61, Nehru
Place, New Delhi - 110019 within Twenty
One (21) days from the date of publication
of this notice with a copy to the petitioner
LLP at its Registered Office at the address
mentioned below -

97A POCKET |, PHASE | MAYUR VIHAR,

East Delhi, Delhi 110091
For & On Behalf of
VISION IKNOWLEDGE SOLUTIONS LLP
Sd/-

AJAY MITTAL
(Designated Partner)

DPIN : 01000244

Date : 20.05.2026
Place : New Delhi

New Delhi
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POST OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF
INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AND SUBSEQUENT AMENDMENTS
THERETO, FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

SAMMAAN CAPITAL LIMITED

Pz, Mew Lhalnl, Indw

Reqgistered Office: A-34, Znd & 3rd flaor, Lajpat Magar [, Lajp
l"::rrpl:.urate ident EaIH:-n Mumber [C

Tel: +87 124 gl BZ2134; Website;

Dpen offer for acquisition of up fo-34 17 54,285 (thirdy four crore saventeen lakh fifty. four thouwsand two hundred and eighty six) Equity Shares, reprasenting 26.05% {wenty
stk paint derd five per cent) of the Expanded Voling Share Capital of Sammaan Capial Limited (“Target Company”), from the Public Sharehokders of the Target Company
by Avenir Immestment BSC Lid CAcqulrer”) togeiher with |HC Capélal Holding LLC ("PACT) in-its capacily a3 @ person acbng in concert with the Acquirer, pursuani to-and
in compliance with the requirements of the Securities and Exchange Board of India (Substantial Acqusition of Shares and Takeovers) Regulations. 2011 and subsequent
amendments thanato (“SEBI (SAST) Regulations™) ("Open Offer” or “Offar”).

This post offer adverlisement is being issted by Cibgroup Global Markeds India Private Limited., the manager to the Cpen Offer (*Manager™), on behalf of the Acquirer and the
FAC pursisant o Reguiation 13{12) of ihe SEBI {3AST) Regulations-in respect of the Open Offer ["Post Offer Advertisement”)

The detalled pulblic statement ("DP'S") with respect to the Open Offer was published on October 09, 2025, in: {a) all editions of the Financal Express (Englishy; (b) all edifions
of Jansatta (Hindi}; and (¢) Mumbai edition of Navshakli (Marathi)

This Pasl Offer Adverisement should be read in contmuation of, and in comjunchon with the:
i8] public announcemant dated Oclober 022, 2025 [PAY;
b DPS;

(e} addendum cum cormigendum to the PA, DPS and the Drafl Letter of Offer dated January 14, 2026 ("Corrigendum’), which was published in all the newspapers in which
lhe DPS was pubished,

id) letter of offer dated April 03, 2026 ("Letter of Offer” or “LoF") along with the addandurm bo the Letter of Offer dated April 09, 20246 (*Addendum”); and

ie] pre-ofier adverisement cum comigendum o fhe deteiled public stetement dated Apal 15, 505% ("Pre-0Offer Advertisement cum Corrigendum’), which was publshed in
all such mewspapers in which tha DPS was publizhed on Apnil 18, 2026,

Thes: Posl Offer Adverlizement s being published i all such nefwepapers in which the DPS was published
Capalisad tarms used but not defined in thes Past Offer Adverisement shall have the sama maaning assigned to such ferms in the Letter of Offer,
1. Name of the Target Company: Sammaan Capital Limited,
2. Mame of the Acquirer and PAC:
ta) Mame of the Acquirer; Avenr Invesiment R3C Lid; and
ib)  MWame of the PAC: IHC Capitad Holding LLT
3. MHame of the Manager to the Offer; Citigroup Global Markeds India Private Limited.
Mame of the Reglzstrar to the Offer: MUFG Intirme Indéa Private Limied (Formerly, Link Intime india Private Lirnded);
Offer Details
ta) Dale of Opaming of the Cffer: Friday, &pdl 17, 2026: and
ik Date of Closing of the Offer: Thursday, Aprl 30, 2026,
Date of Payment of Consideration: Thursday, May 14, 2026

Details of Acquisition:
:’i Particulars Proposed in the Offer Document Actuals
7.1 | OfferPrice IME- 135 per Fully Paid Equity Share and INR 33 per | INR 123 per Fully Pald Equily Share and INR-39 per

Fartly Paxd Equity Share i Parlly Paid Equity Share

5 T 2 : ﬁ.::-::lrﬂ-:ﬁm_*ur_nb&r af ' shares tendenad 34, “I? 54 26 l 41 11..r
T 3 Aogregate number of shares accapbed 34, 1? :n-i 786 | 41 1 l':r
?.-i Size of the Offer (Number of shares IMR 47 50,36,45.754.00 INR 56,03,230
mulfipied by offer price per.sharne)
1.5 | Sharehoiding of the Acquirer. before Mil 10,05 Ml (0,05

AgreementsPublic Announcement (Na. & %) |

1.6 | Shares Acquired by way ol Agreemenis: * Number; 330000117 Fully Pasd Equity Shares E

Number: 330000111 Fully Pad Eguly Shares;

USiigha shTEierd: 305, [T 9, Telle 3189, 36 SRRl He, "B

HEAT AT THRISIH, STHESY, T8 fawei-110048

CIN: L52109DL1992PLC049590, W®iH: 011-45537559 ]

@et: compliance.officer@premierpoly.com a&@Ee: www.premierpoly.com

FUNE g S EMNE TEa | U749990L2019PTC 357076
| He=n / .g:!‘l'q-r. n:fl'ﬂ-._n:'.: BT |
et SAET o A A
T T e e (A i | R

£68.52, 968 Tranche | Warrants; ang 21,97,97.568
Tranche Il Warrants,

= % of Fully Diluted Equity Share Capital: 41,24% * %o of Fully Diluted Equity Share Capital: 41.24%

+ Number; 34,17 54 2B6" * Number: 41,1108

« % of Fully Diluted Equity Share Capital: 22.13% * % of Fully Diluted Equity Share Capital: 0.003% of
Fully Deluied Equity Share Capital

« Mumber
* % of Fully Diluted Equity Share Capital™

3,58,892,966 Tranche | Warrants, and 21,5707 569
1= - Tranche || Wasranis

SR E G D b R et R R e L
A, T A g, Ae A, s R,
= faresit- 110003

T o T WA 265, TR A
TR R = A, T, F I, AT 122016

7.7 | Bhares Acquired by way of Open Offer;
. Bl . + Mumber
T U US WRaWH WE (3w ) - % of Fully Diuted Equity Share Capital

¥ Ul ok Sfeadl YR T giaRur

N : e e - S (el mrece Sy gqeer Faum @ agene) 7.8 | Shares Acquired after Delailed Public + Number of shares acquired: 33,00.00,111 Fully Paid | - Number of shares acquired: 33,00,00,1%7 Fully Pasd
afifee, mwﬁ ?ge%fﬂrﬁi? S f6 Q;sﬁﬁm ﬁﬁm%n;m%mi (;;amwn S [ wriRe S d gas A s vie o8 wE, 2026 (FEIE AR 199, 2026 Statement™; Equity Shares; B,68,02 966 Tranche | Wamanis; and |  Equity Shares; 868,952,966 Tranche | Warrants; and
3@& frdi T 2018-2019 % fora St it erwEL S A o9 w) s ¥ o g EFHCTT ST Forid T AT B ) * Number of shares acquired 21,97 97 569 Tranche || Warrants, 21,87 27.560 Tranche |l Warrants

Tra TET, T 30 AR, 2026 F) AEENTE § S A FeN S0 | SAfE SPR B T AT T S ST ST RTINS | 04 Ta AT 2006 ' Price of the shares acquired * Price of the shares acquired: INR 133 B Price of the shares acquired: INRE 133,

a1 A A e ;ﬂ T T e T o, < o freri # Frsrifa wfEe S AR ewiaRa ikl i u:FﬂﬁTﬁTﬁ |- _ B « %-of the shares acquired = % of the shares acquired: 471,24% of Fully Diluted | « %% of the shares acguired: 41.24% of Fully Diluted
v i S| 5 | afe Ty weprer g o ﬂ_;;-..rflﬂ'ﬂ e Equity Share Capital Equity Share Capial

el & e ¥, 39 @l Heiftd IRRURE 1 SeTd T AN S @ & fh IRR S R ST AL AT AT | o), . IBEUIPA-DORAP-NO1150r2021-2022/13764 7.9 | Post Offer shareholding of Acquiner: + Number: 97,84 44 832 * Number: 33,00,40,111 Fully Paid Equity Shares; 1,110

a1 afte e R YWY ; 30 T, 2026 {6

0 i e R o I o 1t o e 15 i el s Y|

= s P 0 s e R el FraTer, el e, SR R, 7 e — 110065
i #Hid : singhkunwar201 2i@gmail.com

L]

s Mumber
+ % of Fully Diluted Equity Share Capital

et & TR SMEgdw # TaiaRd e & o SoRerE €, T YRRuReRT S g fqeRer s
I JaAES: www.premierpoly.com T 3T HIAT T T | 8
3 dey H, Fua frafafed o Hie

1) afg e i T F IR T T gfetohe IR YA IR R S SR smEddiew

% of Fully Diluted Equity Share Capital: 3.37% Parlly Paid Equity Shares: 86892966 Tranche |
Warrants; and 21,9797 568 Tranche || Wamants

+ % of Fully Diluted Equity Share Capital; 41.24%

| 7.10 | Pre and Post Offer shareholding of Public: Pre-Offer; | F'I'E' Ciffer
ﬁ . ﬁ . ; STt hT Wl T 6 A _ _ .
o GIT@EIR e o ST AR T R B l-:t:l fuufiwfﬂﬁéu lf:|'~:¢:€'--h--| gfj ::-!f :’F{;:‘{IT’I::- A, H*ir'lf ﬁg;;ﬂ Db ] _ I A : 1 SRK: 08,2, Flmad™ L
2) af @ w1 R T e ) wwiR ¥ R SRl ¥ Ees $d: cirp.weube@gmall.com « % of Fully Diuied Equity Share Capital « % of Fully Diluted Equity Share Capital: 100.00% |+ % of Fully Diluted Equity Share Capital: 100.00%
JUREAD S G N i Sl 1. e e g e i ot 2], 2028 (TS FARTHIE A Post-Gifer Post-Offer
15 A, 2026 1 AN ITY Tl T4 G U6 7 B i feafq §, ot o forelt aifafies g=en 14 TR AN 1974 2005 ) + Number: 56,55 35 606" + Numbier: 90.72 48,752
3 wevert T S SR R g - o % 1{&1 & weiRa R F TR 19 T e o7 GretEm 21 @ ""1"*' « % of Fully Diluted Equity Share Capital: 36.63% * % of Fully Diluted Equity Share Capital: 58.76%

Assuming full acceptance of the Open Offer

Ciher than the Equity Shares acquired pursiant fo ihe Open Offer,

Comprising 40,000 Fully Paid Equily Sharas and 1,110 Partly Paid Eqully Shares.

tcludes 33,0000, 711 Fully Paid Equiy Sheres, 868,92 966 Tranche I Warmranis and 21,97,97 569 Tranche Il Warants acguired Wnder ihe share sibscnplion agreement
dafed Defobar 02, 2025 anferad into by and betwaen the Acquirer and the Targe! Company ("SSA7), and 3417 54 286 Fully Paid Equily Shares propased fo be acquired
under-the Open Offer. Pleaze nole that the Acgquirer had agreed nof fo exercise the Tranche I Warranis untd after the axpine of the 10th flenth] Working Day from the
closwre of the Tendenng Penod for the Open Offer

The pre-offer shareholding /s based on fhe shansholiding of Publc Sharehiolders of the Targel Company on a filly divted basis a5 on Apnl 1, 2026 and includes
(1 1, 15,86, 70 658 Fully Peid Equily Shares, (W) 30,13, 213 Padly Paid Equily Shares: (W] 20,66, 20 535 oufsfanding investor Warmanfs afipfed fo fhe Acquirgr on March 31,
2026 & lerms of the S84, and v} 756 06,152 oulslanding amployee sfock aptions of the Target Company as ondpall 1, 2026

The post-offer shareholding 5 based on the shareholding of Publc Shareholders. of fhe Yargel Company ason May 15, 2026 and includes (1) 82,88, 15057 Fully Pald
Equity Shares, (] 30,712,103 Parly Paid Equity Shares;, and (i) 7,54 20,822 oulslanding employes stock oplions of the Targe! Company a8 on May 15, 2026

Fulty Oieded Equity Share Capital” lm:n'nn'ns 1,15.88.55, 968 Fully Paid-up BEquily Shares; 30,153,213 Pary Paid-up Equily Shares, 30,68, 80 535 outstanding mwestor
Warmanis aliofted to the Acquirer on March 31, 2026 in terms of the S84 and 7,54, 20,822 ouwtstanding empioyes stock options of the Target Campany, as on May 15, 2026
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¥ el 3 AR S g T | A beetalrta@gmail.com ¥ HIE Y HeRd € | ' Haredre fe 8. The Acquirer and its director and the PAC and its manager accept full responsibility for the information contained in this Post Offer Advertisement and shall be jointty and
F, W diefieen ffes f=ia: 2005 2026 LT AT BRI, Sl Hic v e it s sewerally respansibla for the fuffiiment of the obligations of the Acquirer and the PAC under tha SEBI (SA45T) Regulations in respact of the Opan Offar.
o 7 fech g'\iw @; | a1 A R AT H |BBVIPA-DO2NP-NOHS02021-202215764 | 9. Information pertaining fo the Tasget Company in this Past Offer Advertisement ar any other advertisament! publications made in connection with the Open Offer has been
ﬁ:ﬁ_: 20-05-2026 S N S G S obfained from information published or provided by the Target Company, as the case may be, or publicly available sources which has not been independently verified by

lhe Acquirer, the PAC or the Manager to the Offer, The Acquirer, the PAC and the Manager to the Offer do not accept any responsibility with respect o the information
provided iy the Target Company.

10. The Post Offer Advertsernant will also be-available on the websites of SEBI (wens sebl.govm), BSE (whew bealndia.com), NSE s nsaindla.com) and at the regesterad
ofiice of the Tanget Company.

Issued by the Manager to the Open Offer

CITIGROUP GLOBAL MARKETS INDIA PRIVATE LIMITED
1202, 12th Fligor, First Intemational Financial Cenire, G-Block, Bandra-kura Complex, Bandra East, Mumbai - 400098
P o Tal: #9171 22 6175 0099; Fax: +91-22-61758858
C I t I Website: hifps: /'www.online.citibank, co.inimimdcitigroupgiobalscraen ] him
Contact Parson: Mr. Samrat Choudhary
Email: sammaancapilal. cpenoflerf@ol. com
SEBI Registration Number; INMODOD10718

Registrar to the Open Offer

MUFG Intime India Private Limited

irormerly, Link Intme India Private Limied)

C-101, 15t Floor, Embassy 247, L.B.5. Marg, Vikhroll {West), Mumbai - 400 083, Maharashira, India
Tel; +97 810 511 4849, Fax: +31 22 43186060

Website: wiwwin.mpms.muky.com

Contact Person: Ms. Pradnya Karanjekar

Email- sammaancapial offen@in.mpms.mufig.com

SEBI Registration Number: INRODDDO4058
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For and on behalf of the Acquirer and PAC
Avenir Investment RSC Lid (Acquirar)
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By: Authonsed Signatory
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IHC Capital Holding LLC {FALC)
Shv-
By: Authorised Signatory

Place: Abu Dhabi, UAE and Mumbal, india

S ldh: 20 73, 2026
fastia: 20 7, Date: May 21, 2026
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